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Unearthing of Unauthorised Power-Looms 

6359. SHRI SHANTUBHAT PATEL : 
Will the Minister of COMMERCE be 
plea ed to state : 

(a) whether a large number of un-
authorised powerJooms are operating in 
the country; 

(b) jf 0, their estimated number 
State-wi e and the number of the authori ed 
powerloom ; 

(c) whether the e unauthorised power· 
looms are very adver e]y affecting the hand-
loom ector; and 

(d) the action taken or proposed to be 
taken to unearth the unauthori ed power-
loom? 

TH MINIST R OF STATE IN THE 
MINISTRY OF OMMER E ( HRIMA I 
RAM DULARI . INHA) : (a) and (b) 
Government are aware of the po sibility of 
unauthorised powerlooms in the country. 
Si nce the e are unauthorised powerIooms no 
State-wise details can be indicated. A 
statement showing tbe number of authori ed 
powerloom in various/State /Union Terri-
tories i atta hed. 

(c) The po sibiJjty that an expanding 
powerloom sector would adver ely affect the 
HandJoom sector cannot be ruled out. 

(d) State Governments have neces ary 
power to unearth unauthorised powerlooms 
and proceed against persons responsible for 
their existance. In view of the limited 
staff at the disposal of Textile Commissioner 
it is really for the State Oovt. to take 
necessary action in the matter. 

Statement 

STATEMENT SHOWING AUTHORISED 
POWERLOOMS I EACH STATES I 

U ION TERRITORmS A 0 1.3.1982. 

Andhara Pradesh 15,008 

Assam 1,576 

Bihar 7,650 

Chandigarh 56 

Dadra agar Haveli 250 

Delhi 1,908 

Goa Daman and Din 100 

Gujarat 9,282 

Haryana 1,838 

Himachal Pradesh 614 

Jammu and Kashmir 572 

KandJa ree Zone 68 

Karnataka 32, 48 

Kerala 6,498 

Madhya Prade h 14997 

Maharashtra 2,09,943 

Manipur 32 

agaland 6 

Orri sa 3.688 

Pondicherry 1,120 

Punjab 23287 

Rajasthan 7826 

TamiJnadu 92643 
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Tripura 24 

Uttar Prad h 24126 

We t Bengal 14,662 

5,,50,622 
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Strike in Textile Mill in Bombay 

6361. SHRI G. NARSIMMA DDY : 
Will the Mini ter of COMM RCE be 
plea ed to , tate: 

(a) whether it i a fact that Govern-
ment have recently given om additional 
incentive to the worker of the textile 
Mill in Bombay who may join duty; 

(b) if so., the details thereof; 

(c) now many have tried to avail of 
the benefit and joined ; and 

(d) what i the progre of the talk 
tc resolve the trike? 

TH MINIST R 0 STAT I TH 
MINISTRY 0 COMM RC (S RIMATI 
RAM DULARI INHA: (a) and (b) 
Followin acceptance by Government of tbe 
recommendations made by the Tripartite 
Committee on Textile Indu tryon payment 
of House Rent Allowance to employees of 
Cotton extile Mi lis in Bombay Mill pwners 
are required to pay Hou e Rent Allowance 
at the following rate from 1-4-83 : 

i) mployee drawing wag~ of 
R 750 per month 

- Rs. 32/- p.m. 

ii mploy e drawing wage from 
R . 751 j- p.m. - . 250/-

- R . 45/-- p.m. 

iii mp]oyee drawing wage above 
R . 1250,'. p.m. 

- R . 65/ - p.{l1. 




